
CaJTRAL ADMlNIgTR/glVS TRIBUNAL*: JABALPUR BSHGHt Ji^ALPUR

original Application No, 9n9 o£ 200 3

JabaJpur, this the 8th day of January, 200 4

aan'ble Shri M,P. Singh,] Vice Chairman
Hon'ble Slri G, Shenthappa, Judicial Member

zalcir Ali, Son of Maqbul Ali Shah,
Aged about 34 years, R/o, Shri
Hansnagar Paregaon Road, New Tel^hone
Colony, Multai, District Betul M»P. • • •

Aoplic ant

(By Advocate - Shri P •S# Das)

Versus

!• Union of India, Through
the Secretary, Ministry of
Defence, Nevr Delhi,

2. Station Commandent, Air Force
Station, Arala, Distt, Betul,

3, Air Office Comraanda: in Chief,
of maintenance in lAP/Nagpur, Respondents

ORDER (Oral)

Bv M,P, sinah^ Vice Chairman -

By filing this Original /pplication the applicant has

soiaght direction to the respondents to appoint him to the

post of Anti Malaria Lascar, with all consequential bene

fits.

2, The brief facts of the case as stated by the ̂ plicant

are that he was selected and was appointed as Casual

Seasonal ioiti Malaria Ijascar with respondeit No, 2 i,e.

Air Force, Station, Amla, The applicant was last called on

loth May, 2003 by the respondents to appear in an intffview

fee further ccaitinuing in the post. He has attoided the

int^view but the respondoit No, 2 haS not givQi him any

appointment order. Since, this applicant has been

waiting for the ̂ pointment orda: from the respondent No,



/
* 2 *

AS he has not been given the offer of appointment after

screening, he has filed this Original ipplication claiming

the aforesaid reliefs,

3, Heard the learned coxjnsel fcr the ̂ p lie ant.

4, We find that the applicant has not submitted any

rpresentation to the respondents in this regard. In the

circumstances we are of the considered view to direct the

applicant to give a detailed rpresentation to the respon-

dQits and the respondaits may thereaft^ take a decision on

the rprmentation, /cccrdingly, the applicant is directed
'vvL' alongwith a copy of this orderV'^''A_^

to submit a detailed rpresentation^ithin four weeks from

today, to the r^ondffits, The respondents after receipt of

the same are directed to take a decision by passing a

speaking, detailed and reasoned order within a period of two

months from the date of receipt of the representation.

5, Original pplication stands disposed of accordingly,

at the admission stage itself.

(G^ Shanthappa)
Ju^cial Member

,Ci(Mtf. Singh)
Vice Chairman
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